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Fer the applicant In persen

Fer the .respendentsg M ,.R, M Reycheushurys ceunsel,

D.Purkayasthay J, M

Haard the applicants Menik Lal Eanarjéen appearing in
persen in suppert ef his applicatisn fer review of the Judgment
and sreer dated 13 3.1993 ‘sn the arsund that he is antltled te
gat benefit and canequen tial relisf w.e.f, 1.3.1369 te 31,.1.1895
instead ef 1.3.198% to 27.9‘.\19!1; as ha§ Bean stated in the

judgment and/lrdar. The applicant further susmits that there

" is a urong @ppreciation of the affidavit filed by the respendents

apprehending that he wsuld net gst benefit of the Fixatien as
erdered by this Tribunal in the judgment itself under review.

But we Find that fixatisn ef the applicent has net been dsne

| by the respentien ts as per eur judgment and the applicant is

appreh end ing ursng F 1xatim .

V

2.  This Tribunal cannst re-spen the cass &t this staga .
There is no scape of re-appreciatisn of the evidence for the

alleged car'roc‘tinn scught for By the @pplicant, (e have gene



